Union of India & Ors. : Respondents.

CORAM:

Hon'ble My.Q.P.Sharma, Member (Adm)

Hon'ble Mr.Ratan Prakash, Member(Judl)'

PEF. HON'RELE ME.O.F.SHAEMA, MEMEER(ADM.)

on

consisting of Hon'kble My .O0.P.3harma

/98 sseling & veview of the ordsr pasz

This Review application has heen filed
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Member (A) and Hon'khls Mr.Ratan  Pralkash,

Member(J), hky which the applicant's prayer

for grant of veliefs contained in an M,A.
filed by him was vrejected. In the review
application, the applicant has raised

order of vejscition of the prayer for interim
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the Bench of which he was a Mzsmber while the
metter could zlso havs been heard by a Rench
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the applicant has no hope of getting justice
if the revizw application iz conzidzred and
Ascided by the Bench of thch Hon'llsz O.P.
Sharma iz a M=zmbzr., Hz has =zlso, therefore,
poey=2d that the Bench of EHon'kls Mr.o.P.
Sharma, is Member should withdraw from

3,

adjudicacion of this veview application, in

Faeping with the principlsesz of natural
justice.

2. Undzv Pule 17(2) of th:z Central Adm.
Tribunal (Procedars Pulze, a review
application shall ovdinavilly ke heard by
the same Pench which has pass=d «
unlezs thse Chairman, for reasons to be

recordsd in writcing divects it to be heard
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by another RBench. In the civcumstan

this raview applicaition should not be heavrd
by a Bench consisting of Hon'ble Mr.0.P.
Sharma, Member (A) and Hon'ble Mr.Ratan
Prakacsh, Membkzr(J) which had passed the

order dated 19,.92.1995 rejecting che

Hon'kle Chairman for sSecking his instruct-

ions irn terms of  Rule 17(2) of CAT

(Patan Prakash) (0.P. ShiETms)L’

Member (J). Member (A).
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